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Jharkhand Value Added Tax (Amendment ) Ordinance, 17
(Jharkhand Ordinance No. 03, 2017)

An Ordinance, to amend Jharkhand Value Added Tax2805 (Jharkhand Act 05, 2006), in regard to
its applicability and enforcement within the StafeJharkhand.

Preamble

Whereas the legislative Assembly of State of Jhamkhis not in session and. wherahse
Governor of Jharkhand is satisfied that circumsganexist which render it necessary for revenue
collection of the State, and as such, for him te temmediate action to levy tax on sale of goods,
which is necessitated by substitution of entry 54he Seventh Schedule under Article 246 of the
Constitution; and further directed by the secti@iib)(ii) of The Constitution (One Hundred and Firs

Amendment) Act, 2016, dated 8 SeptemliZd16; and as saved in terms of section 174 of the

Jharkhand Goods and Services Tax Act, 2Qlivarkhand Act No. 12, 2017); and therefore, toraine
and or delete and or substitute certain existiryipions and also to bring certain new provisions,
into the Jharkhand Value Added Tax Act 2005 (JhankhAct 05, 2006).

Now, thereforen exercise opowerconferred by Clausgl) of Article 213 ofConstitution of

India, theGovernorof Jharkhands pleased tpromulgatehe followingOrdinance:-

1. Short title, extent and commencemer(f)-This Ordinance may be called the Jharkhand

Value Added Tax (Amendment) Ordinance, 2017.
(i) It shall extend to the whole of the State adharkhand.

(i) It shall deemed to have come into force with effe¢tom 1% day of July, 2017.
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2. The following clauses of section 2: as cla@g®, (x), (xiv), (xix), (xx), (xxi), (xxiA),
(xxviii), (xxix), (xxxi), (xxxiii),sub-clause(a),(b) €)and(d) of clause(xlvii),explanation of clause
(xIvi), (xIvii) ,(lii), (liii), (Ixiii) and (Ixv) are hereby deleted.

3. (@) -The clause (xxii) of section 2, is hereby subgtid in the following manner: -
Goods’ means the goods included in Entry54 of List i the seventh schedule to the

constitution;

(b) Amendment in clause(xiii) of section 2 —

The words “executing works contratg|ivering any goods on hire-purchase or any syste

of payment by instalments; transferring the rightuse any goods” after the words “distributing
goods” shall be deleted.

(c) Amendment in clause(xxv)(i) of section 2 —

The words “including the gross amount receivedeaeivable for execution of works contract

or for the transfer of right to use any goods foy aurpose (whether or not for a specified period)”
after the words “by a dealer” in clause (xxv) (i)section 2 shall be deleted.

4.

The following sections , sub-sections and daysis sub-section (1), (2), clause (c) of sub-
section (4) of Section 9, Section 10(e) , Secti@rS&ction12, sub-section (2), (3) of Section
13, Section 14, Section 16, Section 17, SectiqrSg8tion 19, Section 20, Section 21, Section
22, Section 44, Section 45,Sub-section(2)of sedfipisection58, sub-section (1) of Section
72 are hereby deleted.

Insertion of a new section as Section 10B
Section 10B. levy of additional tax

Notwithstanding anything contained in sub-sectibp of Section 13 which is read with the
respective schedule appended to the Jharkhand YAalded Tax Act,2005 (Jharkhand Act 05,
2006) the State Government, by a Notification mh#d in the Official Gazette, may levy an
Additional Tax, with such conditions and restricsp at such rate not exceeding five percent,
on the sales of goods at such stage or stagesled e& goods, as specified in the said
notification.

Amendment in section 57
Section 57 shall be substituted in the following emner: -

Section 57- (1) Notwithstanding anything contained in tteurkhand Value Added Tax Act,
2005 (Jharkhand Act, 05, 2006) and subject of soehditions as it may impose, the
Government may, if it is necessary to do so inphielic interest, by a notification published in
the Official Gazette, exempt any sales or purchaeéany class of goods made to or by a
class of dealer(s) or class of person or perswith;such conditions and restrictions, as may
be specified in the said notification from paymehthe whole or any part of any tax payable
under the provisions of the said Act ; and anyfiwatiion issued under this section may be
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issued so as to be retrospective or prospectiamyadate, not earlier than the date of effect of
this Act, and such exemption shall take effectmfrahe date of the publication of
the notification in the Official Gazette or suchhet earlier or later date, as may be

mentioned therein.

(2) Notwithstanding anything contained in this Athe power to exempt any sale or
purchase to or by a class of dealers or persorwfiggein any such notifications thereof shall

also include the power to withdraw, revoke, amextigr or delete the said notification(s).

The following Schedules, as appended to the Jhadkhdalue Added Tax Act, 2005
(Jharkhand Act 05, 2006); as Schedule-I, Part-ACBD and F of Schedule-1l, Schedule-llI
and Appendix | are hereby deleted.

Amendment of Part E of Schedule-l|

Part- E of Schedule-Il of the Jharkhand Value Addled Act, 2005 (Jharkhand Act 05, 2006) shall be

substituted in the following manner:-

PART-E

(Seesub-section (3) of Section 9 and sub-section (Heation 13

1 2 3 4
ri'_ Name of Goods Rate of Tax Conditions and Restrictits
Aviation Turbine Fuel | 4% The tax shall be leviedtlze point of

sale by the importer: If the goods are
imported from a place outside the State;

1. and at the point of sale by the oil
companies; to the retailer or direct to the
consumerif the goods are sold by these
companies.

High Speed Diesel Oil | 22% 1. The amount of tax calculate@ 22%
Subject to the on the sale price oRs. 8.37per
conditions liter, whichever is higher, shall he
and restrictions as  levied
specified in| 2. The tax shall be levied at the poijnt
column 4 of thig of sale by the importer; if the goods

2. notification are imported from glace outside
the State; and at the point of sale|by
the oil companies; to the retailer jor
direct to the consumer, if the goods
are sold by these companies.

Motor sprit (Commonly| 22% 1. The amount of tax calculated @ 22%

known as Petrol) Subject to the on the sale price or Rs. 15.00 per
conditions and liter, whichever is higher, shall he

restrictions as levied.
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specified in| 2. The tax shall be levied at the point|of
column 4 of this sale by the importer; if the goods are
notification imported from a place outside the

State; and at the point of sale by the
oil companies; to the retailer or
direct to the consumer, if the goods
are sold by these companies.

4 Liquors including 50%
" | IMFL.
5. | Country liquors. 35%
Natural Gas: al 14%
5 varieties & description
" | including Coal Bed
methane Gas
7. | Petroleum Crude 5%

9. Saving (I) The amendment of the Value Added Tax Act, 2@here after referred to as "such
amendment” or "amended Act", as the case may ladl)rsit-

(a) revive anything not in force or existing at three of such amendment; or

(b) affect the previous operation of the amendedl &w orders or anything duly done or
suffered there under; or

(c) affect any right, privilege, obligation, or lhdgity acquired, accrued or incurred under the

amended Act or orders under the amended Act; or

(d) affect any tax, surcharge, penalty, fine, ies¢ras are due or may become due or any
forfeiture or punishment incurred or inflicted iespect of any offence or violation committed agains

the provisions of the amended Act; or

(e) affect any investigation, inquiry, verificatigimcluding scrutiny and audit), assessment
proceedings, adjudication and any other legal moicgs or recovery of arrears or remedy in respect
of any such tax, surcharge, penalty, fine, intereght, privilege, obligation, liability, forfeitte or
punishment, as aforesaid, and any such investigati@uiry, verification (including scrutiny and
audit), assessment proceedings, adjudication amer dégal proceedings or recovery of arrears or
remedy may be instituted, continued or enforced, amy such tax, surcharge, penalty, fine, interest,
forfeiture or punishment may be levied or imposedfahe Value Added Tax Act had not been so

amended;
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(H affect any proceedings including that relating an appeal, revision, review or
reference, instituted before, on or after the ameodi day under the said amended Act and
such proceedings shall be continued under the aaidnded Act as if this Act had not come
into force and the Value Added Tax Act, 2005 hatbe®n amended.

(2) The mention of the particular matters refertedn sub-section (1) shall not be held to
prejudice or affect the general application of ®ect 8 of the Bihar and Orissa

General Clauses Act, 1917 with regard to the effiécepeal
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